\ 206
| TEM NO 54 COURT NO. 9 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).32864/2013

(From the judgenent and order dated 01/07/2013 in WP No.9892/2008 of The
H GH COURT OF JUDI CATURE AT ALLAHABAD)

NO DA PONER CO. LTD. Petitioner(s)
VERSUS
STATE OF U. P. & ANR Respondent ( s)

(Wth appln(s) for permissionto file lengthy list of dates and prayer for
interimrelief and office report)

Date: 07/02/2014 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD
HON BLE MR. JUSTI CE PI NAKI CHANDRA GHOSE
For Petitioner(s) M. Shanti Bhushan, Sr. Adv.
M. Vishal QGupta, Adv.
M. Kumar M hir, Adv.
For Respondent (s) M. Pradeep M sra, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

In view of the letter circulated by Ilearned counsel for the
respondent No. 2, one week tine is granted for filing counter
affidavit. Three weeks’ time, thereafter, 1is granted for filing
rejoinder affidavit. It is nade clear that no further adjournnent
shal | be granted.

Interimorder dated 25.11.2013 to continue till next date of
heari ng.
| (S. K Rakheja) | |(I'ndu Satija)

| Court Master | | Assistant Registrar



